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I. A. No.991 of 2021

1. The office report is that there is no delay.

2. The application is accordingly disposed of.

W.A. No.395 of 2021

3. The prayer in the writ petition, which has been dismissed by the impugned
order of the learned Single Judge, was for a direction to the Opposite Parties to
settle a plot in favour of the Petitioner and his family members within a
stipulated time. The petition also sought to quash the order dated 16th October,
2019 passed by the Tahasildar.

4. The said order of the Tahasildar is an appealable one. Learned Single Judge
therefore ought to have relegated the Petitioner to the remedy of an appeal.

5. In that view of the matter, while setting aside the impugned order of the
learned Single Judge, this Court directs that the present Appellant will avail the
remedy of an appeal under Section 12 of the Orissa Prevention of Land
Encroachment Act (OPLE Act). If such an appeal is filed not later than 3rd
January, 2022 accompanied by an application for condonation of delay,
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explaining the delay on account of pendency of both the writ petition as well as
the present appeal, it will be considered on its merit by the Appellate Authority.
The Court clarifies that it has not expressed any view in the matter. It will be
open to the Appellant to seek appropriate interim relief before such Appellate
Authority.

6. The writ appeal is disposed of in the above terms.

7. An urgent certified copy of this order be issued as per rules.
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